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2. a) M~lda Town -Kumdepur 84-85 1.25 ~do-

section remodelling of Old 

" Naida and pther traffic 
. f~cilitics 

b) Kumdepur-New Jalpai-
guri section - Provisipn of 
2nd loop with Unidirectio-
rial reception facilities at 3 
stations 

3. : Kumdepur-New Bongaigaon 84-85 0.10 Due to const-
section raint of reso-

urces. 

a) Provision of tokenless 
Block working from Kum", 
depur to New Bongaigaon 
Le. 52 stations 

b) Provi'sion of 2nd loop at 12 
stations. 

4. Haldia-Panskura section- 84-85 0.58 Recently in .. 
. Augumentation of section eluded in the 
capacity Budget. 
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Representation from Stud~nts of ,lamia 
Millis University 

.. 7025, SHRI GOPAL KRISHNA 
THOTA : Will the Minister of EDUCATION 
be pleased to state : 

(a) whether the students studying Air
craft Maintenance Engineering, Department 
of Technology in lamia Millia University, 
New Delhi. submitted a written representa-

. tion to the effect that their course should be 
treated as a B.E. (Aircraft Maintenance); 

(b) whether their course would be recog
nised, by Indian Airlines and Air India for 
employment in their respective organi~allons 
without a licence from Director General of 
Civil Aviation: and 

(c) if not, the reasons therefor? 

THE MINISTER OF EDUCATION 
(S~Rl K. C. PANT) : (a) Yes, Sir. 

(b) and (c). The course presently offered 
by the Jamia is not of the degree level, and 

,JNoukl.1~ire to be upgraded. to Qualify for 
.~8ojt'on, as equivalent to B.E. (Aircraft 
Main"DaJ)t;c). The question of the Indian 

Airlines and the Air India acceptmg the 
graduates of this course for employment as 
Graduate Engineers would arise only after 
the course is appropriately upgraded. 

[Translat ion] 

Rea lisa liOD of Penalty for ~diDg 
Coal in Railwar Wason ia ix.cess 

of the Prescribed Limit . 

7026. SHRI MANVENDRA. SINGH: 
Will the MiJlister of ,RAILWAYS b~ pleased 
to state: 

(a) whether the Coal India Limited, the 
Dircetor, Railway Movement and Federation 
of Indian Chambers of Commerce had taken 
a decision in 1984 that th",,~qalty fOJ; f' lqad
ing coal in railway wagon in excess of tbe 
prescribed limit, would be realised from the 
customer; 

(b) if so, the reasons for doing so when 
the Coal India Limited or Railways are 
actually responsible for loading coal in the 
wagons in excess of the preSl:ribed )~it; 
and 

(c) whether Government p,roposc to 
real ise this penalty either from the Coal India 




